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Title: Further discussion on the Agricultural workers welfare Bill, 2005 moved by Shri Hannan Mollah on 24.11.2006.

MR. CHAIRMAN: The House would now take up item no. 46 — further consideration and passing of the Agricultural Workers
Welfare Bill, 2005.

Shri T. K Hamza -- Not present

SHRI KIREN RIJIJU (ARUNACHAL WEST): Sir, I rise to support the Bill meant to provide for the welfare of agricultural workers
and to regulate their employment and conditions of service and for matters connected therewith. This is a very important Bill that
has been introduced in this House. I would like to request the Government to consider this Bill at full length and see to it that it
reaches it logical conclusion thereby serving the cause of the millions of people working in this sector in this country who are left

to fend for themselves. The Government, so far, in the 601 year of India's Independence has not been able to take proper care of
their welfare and provide them with basic needs and has been unable to protect their interests. A majority of people in this
country comes under this category. This unorganized sector has not been treated as a priority sector. Today, the hon. Minister for
Labour and Welfare is present here and I believe he has taken some steps in the right direction about which I would not like to
elaborate here. [R15]

The Krishi Shramik Samajik Suraksha Yojana which was introduced in 2001 covered only some districts. Initially, it was targeted
to cover 50 districts all over the country. But I feel when we launch such important schemes, we should see to it that they should
not be district-specific or State-specific. These are to be country-specific or the country as a whole. The unorganized sector is
prevalent throughout the country. The labourers are spread out mostly in remote areas and 60 to 70 per cent area of India, as
we all know, are inhabited by rural people. If we specify important programmes of the Government only for some districts, then
this will not fulfil the basic idea and objective of those programmes. This programme also includes provision of life-cum-accident
insurance, money back pension, superannuation and other benefits to the agricultural workers. This is very important but how far
will this policy percolate down to those people who are actually looking for the benefits to come to them personally? We must
develop a mechanism whereby this kind of an important programme launched by the Government reaches them.

Today, the workers of the unorganised sector are the most depressed and most tortured people in the country. We have
many unions and organizations which claim to be representing those unfortunate people. But I do not see much of the problems
being resolved by the so-called unions and organizations. Some union leaders today happen to be my colleagues, the hon.
Members of Parliament also. Some Members have rigorously raised this issue many times but unfortunately, the Government of
the day has not come up to the expectations of those downtrodden people.

How many people in India are covered under this sector? Around 91 per cent of the total population of the country are
unorganized labourers. From time to time, the Government has been telling about setting up of Committees to look into these
particular problems. But these always remain in pieces of paper or in the stage of planning and the process always continues
without any end. Today, the agricultural labourers particularly are one of the most deprived citizens of the country and I feel the
hon. Labour Minister may discuss comprehensively with the Minister for Agriculture on how to take care of agricultural workers
particularly. There are other sectors as well. Shri Oscar Fernandes can discuss with the various related Ministries dealing with this
issue. He can discuss with the Minister for Industry, the Minister for Agriculture, the Minister for Food Processing and other
Ministers concerned with the subject. Shri Subodh Kant is also present here. Many Ministries are involved in the matter. So, a
group of Ministers who are involved and affected by the problems faced by such workers can come together and work out a
mechanism whereby we can deliver some kind of justice to these people who have been neglected for all these years. The
Government may be doing something for them but it seems that they are not doing anything in reality. Of course, they are doing
something for this sector but that is not enough. They talk about constituting a committee of experts dealing with the subject. We
must be able to give more time for these labourers and I believe the hon. Minister is giving time for this sector. He has been
negotiating with the labour unions and all that. But he needs to give some more time. Shri Oscar Fernandes is involved in his
party matters. He is involved in the negotiations with NSCN. Being the General Secretary of AICC , I really wonder how much
time he can really give for the poor workers of the unorganized sector. [MSOfficel6

I hope that he will be able to devote some time towards this. We hope that some good results will definitely come out in
the form of practical benefits. So many announcements and schemes are being made in this House and outside. Why I said
practical benefits is that, until and unless it percolates down or reaches the people, then it does not have any meaning.

I must thank the hon. Member, Shri Hannan Mollah, for bringing this important piece of legislation in this House. Every Member
of this august House, I believe, is with him and is supporting the whole move and the objective of this Bill.



I sincerely request the Government not to ask the hon. Member to withdraw the Bill, but to give its support with full force to the
Bill in the interest of millions of workers, who are suffering from the neglectful attitude of all of us. I am not blaming only the
Government. All of us are responsible for the whole system that is prevailing in the country.

We hope that the growth rate of nine per cent will really benefit the people who are actually the main force behind this growth.
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MR. CHAIRMAN : Shri Shailendra Kumar, please conclude. You have already spoken on the Bill. It was due to some omission that
your name was called. I am sorry. Please be seated. It is enough. You have spoken well. Now, Shri Suravaram Sudharkar Reddy
to speak.
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SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, I thank you very much for giving me this opportunity to speak on this
Bill.

I would congratulate my colleague Shri Hannan Mollah for bringing forward this important Bill to provide for the welfare of
agricultural workers and to regulate their employment and conditions of service and for matters connected therewith or incidental
thereto, to be taken into consideration by the House. I believe that the discussion on the Private Members' Bill will help the
Government to bring forward a comprehensive legislation for the agricultural labour. In fact, this is being discussed again and
again for almost three decades. Out of the total unorganized labour force which is more than 480 million in this country, I think
about 50 per cent is agricultural labour force. The entire peasantry in this country is about 12,30,00,000 whereas the landless
agricultural labour is more than 24 crore in this country. These workers are helping the agricultural operations. This agricultural
labour force is asking for land to cultivate. The agricultural labours need a legislation which will give them some sort of a social
security for them. First, when the agricultural operations are not there, they get very low wages. In spite of the labour laws, there
is a gender discrimination in many parts of the country. Women workers are paid lesser amount than the men for the same type



of work which they are doing.
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The second thing is that though several State Governments have divided their States into some special zones and in each zone
there is a declaration about the minimum wages that are to be paid for the agricultural labour, yet, unfortunately, the minimum
wages are also not paid. For the last several years, I do not know why the State Governments refuse to update the minimum
wages for agricultural workers. Sometimes, it is taking more than a decade. Really, the prevailing market wages are much higher
than the minimum wages announced by the Governments in various Stages. But that is only seasonal. In the non-seasonal
period, the wages are very much less.[R18]

That is the reason why the Left Parties and many other political parties demanded for the National Rural Employment Guarantee
Scheme. But the National Rural Employment Guarantee Act, which has been enacted by this Parliament, has its limitations. In
fact, it will be doing justice if more than 200 days work is provided because most of the cultivation in India is dependent on
rains. So, out of 365 days in a year, hardly 125 days or 150 days work is there for agricultural labour. For more than 200 days
they do not get employment. Now, 100 days work for agricultural labour through the National Rural Employment Guarantee
Programme is not really proving to be an alternative for them.

Secondly, the agricultural labour do not have any social security like ESI or provident fund. There is an Act in Kerala. That is a
model Act. On the lines of the Act in Kerala, a comprehensive Bill is possible at the national level. Earlier, the Committee headed
by Shri Gurudas Dasgupta had recommended that a comprehensive Central legislation should be brought. A legislation had also
been proposed, but as several States did not agree, that legislation has been kept in cold storage. The States will not agree. It is
not possible to go and request the States again and again. The Central Government has to take a decision about this. About 250
million agricultural labour are in a very difficult situation. We cannot depend on the mercy of some State Government Labour
Ministers to give permission for this. The Central Government should immediately bring a comprehensive legislation for the
welfare of these people.

Sir, in the National Common Minimum Programme also, it has been mentioned that a comprehensive legislation for unorganized
labour would be passed. Amongst the unorganized labour, the agricultural labour is the biggest chunk. So, I demand that the
Labour Ministry should take the initiative to get a unanimous resolution passed in this House. This will help the Labour Ministry to
bring such a legislation which should include pension for all the agricultural labour over 65 years. It should provide for regular
employment or compensation for agricultural labour during the days when they do not get any work, they should have health
insurance and life insurance facilities. Then, this legislation should also provide equal wage for equal type of work and also
maternity benefits for the women among the agricultural labour.

These are the few minimum things that are necessary and this will help this largest section of unorganized labour in our country.
About 25 per cent of the population of the country will get benefited by this type of legislation and I hope the Government will
agree to pass this Bill. Finally, I, once again, congratulate Shri Hannan Mollah for bringing this Bill and I extend my full support to
this Bill.

SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, I thank you for allowing me to participate in this Private Member's Bill which
has been piloted by our friend Shri Hannan Mollah relating to the welfare of agricultural workers.

The crux of this Bill is to have a law enforcing agency to implement the Minimum Wages Act, 1948 and to have a law applicable
on all India basis through which security of their employment, regulation of hours of work, provision of provident fund,
settlement of disputes relating to agricultural operations etc. could be enforced.[R19

T[r20]hese are the five major points in the Bill which Mr. Hannan Mollah has enshrined. The mover of the Bill presumes that by
this enactment, it will go a long way in alleviating the measures of the agricultural workers and it would reduce their exploitation
by land owners and other richer sections.

Mr. Chairman, you hail from a rural background and you are very much aware about the problems agriculturists face and what
agriculture workers also face. I would rather extend the discussion to the unorganized sector about which we had also discussed
earlier and agricultural worker is also a part of the unorganized sector.

The welfare of workers in the unorganized sector constitutes 93 per cent of the total workforce which has also been discussed
today and our predecessor, Mr. Kiren Rijiju also mentioned this percentage. I will give you how we have arrived at this



percentage. Who manufactured this 93 per cent? Reports are there, of course.

Among the several important failures of India's development of last six decades, so far the complete neglect of working
conditions and social security for most of our citizens is one. That is especially marked. The National Labour Commissions, both,
first and the second, did highlight the special and continual problems faced by workers in unorganized activities. But these have
mostly been treated as reflecting a depressing reality rather as objects of policy intervention.

There have been some minor measures by the Central and respective State Governments towards some social security
provisions to the deprived and marginalized categories, such as pension for widows, for instance. But these have been so limited
in scope and so paltry in amount that they have amounted to little or to nothing.

The first issue today is to define the term 'unorganized'. The May 2006 Report of the National Commission on Enterprise in
the unorganized sector, which was chaired by Prof. Arjun Sengupta, focused on the 340 million workers in the informal sector.
They constitute 86 per cent of the total employment in the country. According to that report, I am quoting. "They sweat for the
livelihood, mostly on aided and uncovered by any social security measures”. Beginning with Prof. P.L. Mahalanobis, the planners
have been aware of the size and significance of the informal sector.

The Sengupta Commission was appointed by this UPA Government. The Commission's 281 page report and recommendations
are worthwhile, no doubt, but misses the mark altogether. The Commission has failed itself in devising appropriate instruments
for operationalising its benign social security package. It lost sight of the fact that its constituency comprises an awesome
number, 340 million or 34 crores of workers or 1,700 million persons at five per worker per family and that they are
unorganized.[r21] This is the figure. That is how he has arrived at it. I am of the opinion that any external supply of care and
cash to them can succeed in its mission only if the recipients are first encouraged to form their own associations. This is a
precondition. On the contrary, what the Commission has proposed is a top down bureaucratic nightmare, a National Social
Security Board with State counterpart Boards; then comes District Committees and subsequently the local Committees. The
process is to start with registration of individuals by District Committees. Imagine, 340 million workers being so registered by the
official apparatus. I need not mention the amount and extent of corruption inherent in all types of official registration mechanism.
The unorganized sector is defined by the Commission as referring to all unincorporated enterprises owned by individuals or
households employing less than 10 people. The Commission estimates the number of workers in the unorganized sector to stand
at 340 million in January 2000, and the total informal workers including those workers working without protection in the
organized sector is at 362 million. This amounts to 86 per cent and 91 per cent respectively of the total employment in India at
that time, that is seven years back.

The Commission divides — and this is very interesting — the social security problem of all informal workers into two
categories. The first is seen to arise out of the capacity deprivation and basically relates to the terms, conditions and
remuneration of employment about which this Bill very rightly speaks. The second category are problems those arising from both
predictable and unpredictable or unforeseen adversity because of the absence of any safety nets to meet ill health, accidents, old-
age and death. My suggestion is that there is no alternative to a very proactive role of the State in providing such security. There
are very interesting international experiences also especially in some developing countries. Take the instance of China, Indonesia,
Tunisia and Brazil. These are the four countries that I would like to mention. I think the Government can look into what measures
those countries have taken relating to social security which helped to increase aggregate economic growth. The country need not
wait until it is fully industrialized with high levels of per capita income to extend social security to those who have so far been
excluded. There is a need for bold schemes. The question is whether it should be the rights based or it should be voluntary or
contributory. My option is that whatever method in which it may be enforced, the scheme should be legally enforceable. Social
security, after all, is a protective measure. It does not solve chronic problems. It is widely accepted internationally that the
absence of social security debilitates workers, affects labour productivity and has implications that extend far beyond the workers
and their families themselves. Therefore, I am of the opinion that providing social security is a welfare measure for the
unorganized agricultural lab[r22]Jour.

I would very humbly mention here that today's official social security mechanism will be of little use. The problem is
manifold, which the organized workers face today. For mitigation of the problem of the unorganized workers, especially the
agricultural labour, the bureaucratic method will be of little help.

My suggestion is that you kindly adopt the model of Japan. Japan model should be inculcated. Japan has been a place of
pilgrimage for India, Mr. Chairman, Sir, to study how its unorganized sector has been performing with notable economic
efficiency. Japan has two types of associations. One is geographical and the second one is trade-wise.

Sir, I am opposed to a Central legislation, rather a Multi-purpose Service Centre will be of much help to the unorganized
agricultural workers.



With these words, I conclude my speech.

SHRI K.S. RAO (ELURU): Mr. Chairman, Sir, I congratulate Shri Hannan Mollah for bringing such an important Bill. I wish that
the hon. Minister will take it up on his own and bring forward a Bill. I wish that instead of discussing this Private Member's Bill we
discuss it as the Government Bill.

I remember that the hon. Minister had also promised that he would bring a comprehensive Bill to take care of the security and
welfare of the unorganized workers particularly in the agricultural sector. I am happy about that.

As my colleagues have already mentioned, agricultural workers are not organized. They are not aware of their rights, and they do
not have Unions. They do not have negotiating power or the bargaining power. They do not have any control. They are at the
mercy of the society. There is absolutely no obligation on the part of the employer who utilises the services. They do not know as
to whom to approach and from where to get the security. I am happy that the Government is thinking in terms of going to their
rescue. I am of the opinion that — it is not their asking — it is our responsibility to provide at least basic things and not that we
give lakhs and lakhs of rupees to them. As a part of the commitment made in the National Common Minimum Programme, the
UPA Government is obliged to bring forward this Bill at the earliest, and the hon. Minister is also thinking in terms of bringing it
soon. I am happy about that.

I would like to mention some of the observations made to us when we go to the villages. We are all aware that agricultural
labourers are having only seasonal work. They do not have work throughout the year. They have work only when the crop
comes up. At best, possibly in the villages, work is available to them only for about four to five months in a year. If there is a
second crop, then they may have work for another three months. If there is no second crop and if it is a dry land, then they have
work only for four months. Who will take care of them during the remaining eight months? The Government has to take care of
them. I wish that the Government takes care of them by providing at least minimum basic things. It is for them to work hard, to
educate their children and change their living standard once for all and for generations to come.

The minimum thing that I expect from the hon. Minister is this. At the moment we are supplying food grains at a subsidised
price. It is a good thing. We are now providing rice, wheat, sugar, kerosene and edible oil. Some of the basic things that are
required are daal, tamarind, chilly and onion. If some of those things are also supplied through the Public Distribution System,
then we are providing the basic minimum things to them at a price which they can afford. I am sure that the hon. Minister is also
thinking in terms of increasing those commoaodities.

[r23] The next important thing, which they want, is shelter. [R24] For thousands of years these poor people are working, but they
are not in a position to save even a little money to have shelter on their heads. Now, the Government has also realized to provide
them with permanent housing and also to increase the provisions from Rs. 25,000.

In Andhra Pradesh, apart from your increasing it to Rs. 33,000, the State Government is providing Rs. 10,000 extra as a loan at
three per cent rate of interest. That means, now most of the poor people are coming forward to construct their houses. Without
this help, they could not afford. But with only just Rs. 33,000 they could not construct their houses, and their dreams would have
remained only the dreams forever, for generations. So, that is the way we are providing housing to the poor people in our State
of Andhra Pradesh.

Sir, in this particular case, I wish to mention that the Government of Andhra Pradesh has taken Indramapadakam, where every
poor man, who has no house, who is living below poverty line is being provided money irrespective of his caste, creed, religion
or party affiliation. We are giving them house sites, we are giving permanent houses to all those people. I wish the hon. Union
Minister to make a study on this aspect. If that has become possible in Andhra Pradesh, how is it that the same thing cannot be
done in other States?

Madam Seljaji, you are also here. In fact, I have told some of my friends also about the reverse hypothecation. We are providing
house sites to the poor people, say in the urban areas. Take the case of Delhi. The cost of the house site is too much. We are
providing 50 square yards, which is costing a couple of lakhs. If that being so, what is the difficulty in increasing the money by a
little more amount for construction of houses? All right, presuming that the poor man is not in a position to pay; if it were to cost
Rs. 1 lakh for reverse hypothecation, bankers are prepared to finance even on installments on behalf of the poor man. If he
would rise to the occasion and pay back the loan over a period of 15 to 20 years, he would retain the house; if he is a lazy man
and if he does not want to have that house, which has been provided by the Government economically, he would lose it after 15
years. Then, it would become the property of the bank, and the bank would fix the price and auction it. We know what is the
price of a small house nowadays. It is Rs. 5 lakh to Rs. 10 lakh. But here, we are providing the poor man a permanent pucca
house, where he can live for 100 years. Mr. Minister, you may also think in those terms and please do not leave it to the fate of



the poor man by giving him just Rs. 25,000 or Rs. 30,000 and think that your responsibility is over. The poor men cannot plan,
they cannot visualize, they cannot think, and therefore, it is our duty to take care of them as regards their housing problem.

MR. CHAIRMAN : I think, this is the scheme of the National Housing Bank also.
SHRI K.S. RAO : Yes, Sir. All of them are there. That is why I am telling to them.

Madam Seljaiji, it is not the question of just one house or 10,000 houses. You can take up millions of houses in Delhi and other
cities. There is no shortage of money. All that is required is the planning. The banks are also ready to finance for reverse
hypothecation. HUDCO and all the nationalized bank can finance. So, through that way we can provide permanent houses to all
the poor people, where they can live for 100 years.

Sir, the other issue relating to the agricultural labour is education. What an agricultural labourer expects is a free education to his
children. I am happy that at least, we have realized that their dropouts have gone to 94 per cent by the time they reach college,
and only six per cent of them are remaining in the colleges. So, to prevent their dropouts, all of us have provided an extra cess
and Rs. 11,000 crore for primary education of those poor people. But I caution that this scheme would prove to be a flop unless
the education that we are giving even at the primary stage, even at the secondary stage, is vocational. We need to give them
vocational training. Suppose, we are giving them the education to the level of 10t class, and we force them to go for
Intermediate, BA and MA. But there is no employment. And they do not have the confidence to live on their own. They would
not get employment elsewhere also. That is why the parents of the poor families are thinking that when even after educating
their children up to the level of MA, there is no job availability, why should they send them to schools at all? They think that
instead of sending them to the school and colleges after which there is no job, why should they not send them to earn one more
wage, and it would be helpful to their families also! That is the reason why the dropouts of the children of the poor men are

going up.

That is why I would submit that if the quality of education and the type of education that we are imparting, do not enthuse
confidence and skills in them, the rate of dropouts would go on rising. So, I want the Government to think in this direction in
giving vocational education to all those poor people.[r25

[MSOffice26] Sir, the other thing is healthcare. If a poor man were to go to a Government hospital, there is no doctor to take
care of him. There is nobody to whom he can go to. If he wants to go to the corporate sector, he cannot pay the bill. What I am
saying to the hon. Minister is this. Please bring a health insurance to all those people who are below poverty line. I am not asking
for those who are living above the poverty line. That does not cost much. I gave the statistics. It does not cost more than Rs.
10,000 crore. This amount of Rs. 10,000 crore can be shared by the Central Government and the State Governments by which
we can provide a minimum amount of Rs. 30,000 for each year to a family. Everybody will not come. But it will give a confidence
to the poor man that 'I am also taken care of by the Government in case of any eventuality of health hazard and accidents are
also taken care of'!l This is possible. More particularly, even the private sector is prepared to come to insurance and health sector.

The last aspect is the old age pensions. You have started this on a pilot project basis. But I do not want a pilot project. It must be
universal. Earlier also I told in the House. As a Member of Parliament, if I were to be a one-term Member of Parliament, I am
getting pension all my lifetime. What great service I have rendered to the society? Whether I do service or no service, still I am
eligible for getting pension all my lifetime. Similar is the case with those who are in service. If they put in 20 years or 25 years of
minimum service, apart from all the privileges they get protection in the shape of pension all their lifetime.

But what happens to these people? What is the crime that these poor people, agricultural labourers have committed? They work
from the age of 10 to the age 60. They do not work not for six hours or eight hours; but sometimes they work for ten hours or
twelve hours in the rural areas.

MR. CHAIRMAN : They work day and night.

SHRI K.S. RAO : Yes, Sir. It is a matter of right for them. We must think first about them and then about us. I would request the
hon. Minister to make it a universal pension scheme to all those people living below the poverty line throughout the country.
Once again it does not cost much. What I would like to say is this. The statistics which you gave after the national sample survey
are there. You said that about 23.7 crore poor people, agricultural labourers are there in rural areas. Out of them at least some
marginal farmers are also there. So, presuming that there are 11 to 12 crore of people living below poverty line in agricultural
sector, it does not cost more than Rs. 20,000 crore in a year. You share it with the State Governments. You ask them — 'Can we

not provide Rs. 10,000 crore for the work that they have rendered to the society?' Please give some thought to that also.

Frafer 1BlGe : snft et oo 2w A wen a1 sren 3. If the House agrees, can we extend the time by half-an-hour or so, so that it can be
completed?



SEVERAL HON. MEMBERS : Yes, Sir.
MR. CHAIRMAN : Thank you. Mr. Rao, kindly go ahead and try to conclude also. It is a very simple Bill.

SHRI K.S. RAO : Yes, Sir. In Andhra Pradesh we are giving insurance to all those poor people who are living below the poverty
line, not to one or two persons. Earlier, in Andhra Pradesh, during the Telugu Desam Government, when a poor man were to go
to the politician or to the officer, where about ten pensions are being given in a village, they used to say that 'if one man were to
die, then I will give you pension'. That means this man must see that one or the other must die. It was a very pathetic state of
affairs. But today, no death is required. Irrespective of the number of people who have no land, who are living below the poverty
line and whose children are not in a position to take of their parents, all of them are being given pension at the rate of Rs. 200
per head. Earlier it was Rs. 75. They are happy now. We do not need to provide Rs.1,000 or Rs. 500. The payment of Rs. 200 to
the old age people, living in the villages and in the agricultural sector makes them so happy and it takes care of them. I humbly
request the hon. Minister to provide this pension on a universal basis to all those people living below the poverty line and who
cross the age of 60 years.

Sir, I do not want to take much time. The few schemes that you have provided already like Swarna Jayanti Gram Swarojgar
Yojana, Pradhan Mantri Grameen Sadak Yojana, Sampoorna Grameena Rojgar Yojana and finally the National Rural Employment
Programme did help definitely. But it is being done only in specific districts and not the entire country. More than that, if these
minimum things are provided towards health insurance, towards old age pension etc. all these things will go a long way to help
them and there will not be an opportunity for any middleman to cheat or to make them corrupt because universal insurance

help.[MSOffice27]

15.00 hrs.

Nobody can change it and nobody can make money out of it. So, I would like that the legislation is brought in such a manner
that these minimum things are taken care of in respect of these agricultural workers who are in the unorganised sector and who
are living like orphans now at the moment. It is a crime for us also not to look after them. It is our responsibility to look after
their needs. I wish that the hon. Minister brings legislation, if not in this Session, at least before the next Session. If he brings it
in this Session, hats off to him. I would request him to please bring it in this Session itself. We will be extremely grateful to him.

SHRI M. APPADURAI (TENKASI): Hon. Chairman, the House has taken up the discussion on the Agricultural Workers' Welfare
Bill moved as a Private Member's Bill by my esteemed colleague Shri Hannan Mollah. I support this Bill. We have been discussing
about this for the past thirty years. A comprehensive Bill is yet to be formulated. About 48 crores of people in our population are
in the unorganized sector. Among them about 28 crores of them live below the poverty line. When this United Progressive
Alliance Government came to power, the Common Minimum Programme had spelt out that a comprehensive Bill for the welfare
of the labour force in the unorganized sector would be brought before this House. Three years have elapsed. I feel it is
unfortunate that there is a delay still. Most of the people in the urorganised sector especially the agricultural workers are
Scheduled Caste people and tribal people. They do not have job guarantee in an adequate measure. It is a question still whether
they get jobs through N.R.E.G.A. under which a hundred days of job is guaranteed to the rural poor. I learn that some States do
not implement it fully. Even the daily wage of Rs.80/- is also not paid properly. This has resulted in the defeat of ruling party in
certain States in the recent polls. I consider it my duty to bring it to your notice. A comprehensive Bill what we contemplate now
has been brought about in Kerala. Such a Bill must be brought before this august House. All India Kisan Sangam under our
Communist Party of India has been agitating for this move for the last 20 years. Whether Chennai or Delhi or for that any
metropolitan city we find these unorganized labour. They are migrant workers from rural areas. They reside on the foot paths on
the road sides. They have shifted or find themselves displaced from the rural areas in which they lived for years. These migrant
labour do not have education and hence they do not get proper jobs and reasonable wages and so they do not get adequate food
and live in unhygienic conditions. The living conditions of these people must be improved.

* English translation of the speech originally delivered in Tamil.

This was pointed out by my colleagues who spoke ahead of me. We are to celebrate 60 years of our Independence soon. But
who has got freedom? Even after 60 years even the basic facilities have not reached the poor, especially the SCs and STs, the
downtrodden people who suffer a lot. A suitable legislation must be in place to ensure social security measures to these hapless
people. My colleague has brought this Private Member's Bill to emphasize the need to provide social security in adequate measure
to the labour class, especially those who are in the unorganized sector and agricultural sector in particular. This is the right time



to legislate a comprehensive Bill because the entire House is in favour of it and the Government is also enjoying the support from
the majority of parties and groups. I urge upon this Government to make use of this conducive atmosphere and bring forth a
comprehensive Bill to benefit the Agricultural workers.

3i. FcIeIRRIvT Siféen (3Is5ie1): #atofler Femufcy Gfl, smet o ¥ gef B aiy 3 A A Fwrew A fAar-Auwst 8 281 8, Brr  a¥ 3 oIbt war s 2
feboe] 3315 uldura crror 3 @91 gden fawer &Y S F

Hgle, a1 Sliold 3 b gammt et off it gerer Aot 3 o1 B 70 udie il 6t fonfzer 33 Juz 3 Kot gffdsr Wt oot sasar @ gien e S a1 3| a8
feor g2 ol St ekt ot @pft 3liz 30 Uz DET DAl AT el SeGr g WG ASig D aik A DIl DB a1 S &) 3ol Sclofl Wcd oft orEt & b ag
3IUBII SGIRI @2 Ih TEilis 3ok Ul Blel Imdl 8 Rl & el of gl I wRuI 31t sieeell wa &) 2-4-5 dlar spiler slot 3 sl & e 33 ol oo
aiige ag oft ot Biern &) dact Wt @1 v 3mRI &) s 308 W ot ol Bier &) ga1 33 Wfhe? ASIGE SIF e & cifdbor Hidl 3 et it SeET 3D
fere ordl @en 3 aeiifds rofloll of wwr o ffrn 3| #Agliol o Sfz gand ekl &) orE & e ©w del cer 3) A as ot @ Adoisss 8l a8 ) I
cffas3ur 311 SRN &) B Brel 3 A T o1l A aRil 33? eI SIidl 3 32 Al aRIr B3? S JNidl 3 a5 DI & & Al A 9183 Wl 3 s F

AaT oIl 3ropprdt et 4 & St st uRBefdrRil @ stert &) Afe ur 3 B eler-ailer Sioret 2 Al 9183 3 sl A 3 S & Al SISt b e o3 3 an
ST &) @0 b fér oI oficll b URI FGal cPKI & Sial fibedt @t o Rk o1dl gk &) & DI Fermell U 3rgel 3MMRRT Gorl Bt DifSer Wt &) St d semRl-
crrl 3 o18l, AT Bt st F VA cller & Bror Bt W FHRT 26l a1t T 361 3) P Al A APNRED FU A DGR Tl & cler 3| Awien ubfefen
301Dl s 2ol @l Al ot et &) 3orb urt 3l i oft ordl b B Bleraller PRIAR @2 34D 302 Jowi seoft 2wen ot ol 3| asi afdgn oft 3 sa
@RUI A B dl a= DI? AleldRl 91 Dol B el IID R BIS Ikl oldl Iadl &) dasl 91 oldl &) 3PR dal BIF-AIdT AsD dol 28t & @ I3 e
aiofll &) IS ol B Rru Bret disil 61 s 8kt & A 3 asi ) aier asivg dotel b R 9ft 3orbl SFe ol usdt 3

fescl foll aatol AP aM3eT Aol dolrfl) $IAH e A 91 A [Bol ®I ISPIR o &) AP oidl Ficlol U2 91el ot acl &) 21 ol I ASEIR ot A 33A
P ARRI 52 (fien gln 33 Brem ot & Afdbol goer Biel a2 331 ISR ol act 381 &) a2 B foll i A A Saer Pfoaset 3 36a & aeiiids Jo1d URT
Aol o1l ) IReR &t oft Vft D wision ol & BRI & gRI a8 JoId! Uadl ADIel Toll B2 &) SOG ITART Alslell B ARH I 33 Sif ASEI <t oirelt &
3 DAl sl dot 351 &) Fol Yreigl FU A oxm & b sfogr mart <isen 3 wread A Sl ADEl dall 2 = e & a8 el a2 3 33 o & BrRy
Doii-aaflt DI Breol A 335 ul¥ar & &bt ga &2 A2 ST &) 22t u el 3 ag dEnT s aar 21 ow &) U A ai¥or Bl U 9 33 od B2
oreafl 81 SIFT &) Jokeb selel Bl B ®Iazen oidl 3, A5D e doft ordl &) Vit Aagr 3t sncafl @) St wore &1 2a1 &, 3nuel Jokb = 3urT fbw 37 53
zfte 3 oft 213t arl uz Jrabfior Fu 3 faw @ear &t smasersar ) Jor &t et B saar Akl B e ot s Baar ar-Reret @ aa on 22 3| sa[a28]
3 521 ow 3 en aa Pt gt Awnfire Fen Alsen, 2001 gors <t sz po el 3 a6 ison cep ot B off) aE sen cEw Seeiiva wlkowr B HARET
3 woré &Y, @15 A doft Al s/ 3T ual oldf F| 52 WER 3l W I P g @kt 3, st fben i P ot e, Y s RwH SR 9 A
Siicht &) g1 Rerfer 3t 3t DI BRI Gon ZBf? S fder smen &, 2w o oRl gon Bl? 3adl o ©RT gon &7 3t afder deleca awn 8 Awdt 7 33
Sil 61 Sl 3 a6 33 Dol 8l Dol 3| AdE 3G ol SISl 312 9 Pl Idl i8] STl old (Ib 3! BHI ofdl &l ollcll] R oWl 3 s 31 23 8 b SIA
A5 el gerr 8l ot 3, 3w b2 A dyanyer 3w 381 3) 3A AR ucer WIs @53 a! dollofl 3, arr A ucer Wisw? aIEl dotloflt 3 Al S des ucer oidl WiSem
33 Sanr ol i) st axcierar & {5 33 3eron Urer A Wison 4t 3, 3/ urer Wisol & sPIs Uz 3Abt uroll 3l PR B g & At Rt adl 8B, gu
ol @ 3 adl 8ot $31 a2E A Joibl E con @bt 3RRRI 8 963 3 urcton a2 @ ool sft firer St &) cifdbor st 3 worsha wat s &7 asi AsH
8l o8l &, ugaol @1 3 &l o1l &, sl B gl &) sAfee sor u akiivr fdar weon saR! aifica &

iolofler #icft Sft @ral uz & 3i2 3okl arRIgIeK 3T 81T U fdbail @ Jide ol dlon wifde) &fd A siaftac 3 Alaxt & Y 9l Fof U2 Aeary w2 Jwar g i
DR Pl dlor e 2 ore &, 3 3T arbl &, dior mer At ael s & Afdser 3 T 3 a= BIen &7 3/ Yl fb el @R fsar? saror gpReanre &t eff ofte
33 geo B e o e a1 o fien saor o Bren ol 3 Afdver goer fietpz S &Y sk 3, 6 8 9 Afdvor Sorbt WRE Gon aga widor 3, s JorwT
S[SIRT Eiell oidl (321 281 3 @kt A [Soil 3 33 Aot 2 fearsh ordl Bictsft Y oo @t ag wsi A Jawen? sria I Rzt & gator 3 Aswt @ S Jeror
CIoll Y11 & dg Wil 331 olal Brerer 3| 3u) orn B e g odl Bicren 8, A6 a1 3l 3y yrast Fu 3 opia I 3 A efte 3, 337 3ropa I A



Joiep fere o= forpler A &7 =i alia 3 A emol, B3 3R FecT Jolcb [P woll Ak & Sl 53 YPR B Bl I S/ age aRANT I IADT &2 ¢ SIE A
oIS FRilac 3 S dl 33D offdl 3w ABRI A AB? EA BD TR AT &1 clia &I cpld A 3AD e a1ia 3 Sn9Rr FeUcT doll A Sial a3 3ical a1 aAfdamer
b IWRI IGIRT 81 A, PR Hfdwet od] 3 At oft anidl & axbl & AWifd® DrRimg, Sit 8 ADd &, o1 DRIMI DI Dol @1 3R =T se) cifdbor FfSaver
ag & 5 DA S elor & A warlz gof B cllor 8, sroRyfd Sufct A5 ot & S 331 Uz ardt el @t asesn &Y 91 3ii Jot cllll @) gotf BieT s A 368 8ol
a1 Jiiaot oft o1t freror arem &) st 331 o axcdl b ur dorren sme 373 dior & uelt @ yder e ome| Yft Refer 3, VI @sfder 9w A S/ IwT IHwTOr
aii¥or & WRI 3 Bz o1 &, 591 A ART A ol b1 DRI 2 A &) MU BRI TRf gon @s 3@ &, DRI gonr & ot Uz 33D url OF! ol 8, FAht ger
ag oz &, feirrofler & 3fie Uoner ol el &

31T 34 a1idt P @i? 3 Sioerd & b Arsch aridl 3 uga 2@ &) Yuowid} Asw Alsten B 3Rl Asd ugd 28 E 32 dir 3 uedlr ara Hue ve fbelefics B
fere et &Y a1 3 woroftr Jwmafe S, amu 3 e A sTwEs BN B A WSD Tor) TorY dot & F 3 I e aga Sder ot ol frer B ) S-a
dWeR fRech 3 280 @it 3, A asi SIp2 B SPGR] @ el o & 3 3 3l 81 SR i 81 SWGR] @ el oM S 3 3 33 1236 A ar ekl
& U o SiIdl & 3N e era sue @t By Sfid Sirdr 2 Sl arda 3 celd-cleld Uia-3d eiX HUe Sigi estel ade 331 &l epien 8, 218 d siesn
2 &1 ucdla o Se2 9ot 236 & alfdbor ygolt 3, e 3, 2mse 3 Sl fensior &1 261 8, ST 2| 3 d2I weon & 5 MU darKd @l AsT Tarel B e,
Yarrd 3 yarrd &t Asol @ slisel & fwe uik ora i fbeefies & e § § sl O 523091 sredt seerpdiva Asd get o A1 sl eyja el siie srappre
B e Aerel &Y SMEAY, il 3 WS sl ordl F 3 ast ufteras caNE oft ol freren 3 A uffcres I A FrerH A o2 I oft W @2 Iwa F Al
faucr & FRT It Al ordt A S e Afdsor uRar i A-ar @t & on A [12918) [r30]safere i ot s &t wrlcon 8, a=ifds s ardl 3
B3 Asic Aofl Wel 3 B B0l a1t el B e AspIR B /@ o 3 sAen gl Riar a2z & 5 el & anx 3 vyorst B3 sl @ Aad ol
¥ e, dofcuss 3url Sol & Rom &1 a=i @2 38 &7 3ol ASPIR ol b a2 3 g awr 3 aen 87 we ar Wil el aifde) v W e fGrwl I
ciell Y wal oI e b AffaferT Xt @l @1 e Ben ciftbel a8 &A &I AW olal g3l 302 sAfem Xt & as-aS Iod Sl gu 8B, d ded-ded 3l
ot coarsiy XY T IRy,

ara & fBren & @iy 9 wgon b St Io1p BR acy &, ITEE oY ol acdl 6 fren B o o fen 3?7 o1 el O asi A Preplers: U BI MgPl A ar
Jorht O1gn B e 0 P w@aven w2 A &? Al acal saoll ST 8l RN § b a 3ol AoeRl I T w0l aRIE § dl 3= et B DA ngEl ¥ @
UTIRIA Fe6l U2 BIC 3N Tollb2 3oicp Ul bl wrazer &t siefl aifde; dfts 331p Ai-am us oidl urRl 8 3/ S &tol 2id B Jfirrel daern &30 &) a8
Bl & b 2t foremr b oot 3 18T T 2AS9l oTia-sTia A Ugd oM &) cifdbor fOren <t spuraa saft ordl ugdl) safeme st efie A ot e B S & o
T 331 VAT FPCT Toll 38 & B DA DAsIR i D cloll DI Sk YoR A ABKICI Frel AD? MU @5 aSi-as] APl dole, MU dgd a5-as DH 1
3 wABT BUA 330 Tt B3 30T o1 B Rre 3hiT oft sreedt @t w3 A s s whusn Afdser arrer oft disr @w2ks et B3 & St WAt uz ok szor ar et
& 3l Rory Ut Axeft @1 govst ordl 3| DA el B e 3y a=n Aston dorr 2 37

Rifdca b aiy 3 oft et @it & a=id A5 ol 3 A Rfdbeen B P Jems ok 3 At ol BMrer B [y 3t wardicls A sar g Ao e e B
@8 b e & aq 3 amu oridi 3 Siw: o W oRe| $AP Pr oo Jzem dur aidt 8 uiq ARt adl @ @l B fn 3o urt Rifdscan & @
Afdes ot &) s yor A Wde? Asig! B Ut amart ot 3, e odf 2 Al fbe $orb uRt @R 37 $oKb uRT 3RIERK 2, dad B o s Aadt @t g7
@20l & fem R Dl 2 Asten i an & 87 amu @l b St 2, fidem 2 sl s [k @ & AR ©391 3 W P& s BB &4 ool
arl &) sAfee s 818 JifSm, goollel Jlcena Sit of Uas Y elol ol aom fser 2 3T &1 33 818 Jol dil &) Afdsel 3mu 33 a5a Udssal el 37 30U 33
fob21 yeprz 3 clot arct 37 3muchl Nslone a=1r &7 34 b2 2a A 3 AlSIell O SXKT & ¢ TR YIfFrs AWRID eI ANSiol Sit gl 318 <ff, T=I 33! 36T
goll @l DIl a1 srRn &7 A 218 @ fben srRn Sldr |l agd A Biell A 31 uRt 33T 3 3111 ga3n & 3l srele Biell 3 33 skl @1 ¢Ip] @2ol Bl
©IT g3l BREI 35167 D1 B SURIL Sl BIGI BT o1 32 0 SR IR Sl w2kt off ofte B3t Sl ard-aert 33ehl Q@RI a6l aa U ol SUA
3 GIleT BUR 33 et SIY &) Vft P Aloton B Ay Ara TG 3N vlidt Bt uRBeRY B Rre ot arbl B e acidt g, BrREt seer z1d i gw,
3 A WA S[cTel BT DA DI U Dl A IXOR B URT 30T, SIADI IURT U B VA <ol B e Sio yor B mart & =razen 8 s, 34 a2 i
WOR D! AR wren afie| 3orp! ASEIR Jo! O R RER =1 B2 Al 3, 57 YDr &I Womsil u2 far o g, @wifd Jeene amedt 2son 20
f&o1 Bt smact Bt aston 3 3fiz 3 Bor A 365 Aol @I I1aIRT o8l &l 381 &) 3 #fte A 9t B @ wIal Al 37 sol AR Al W far-fasl @ gu
forfdr Aspr T @iy 9 P Yaou Bl Al GG ICHT B

Sl 30 URE BRI A &, T 3 PRI DI JUR—PT DI g8 UM 541 [l yoor & Baves yfdieor & 2 37 as dlo 8 b 3adp om gdls 3eor 8
clfcbel 32chl FhIar ol B po razen ofdl &) 3@ B Iedor A @it 3 A1 Do 33 disi g doll clcr g1 dl Jol disll Bl aRIR 3 ddol & e 3D uRL
el BEl 8?2 ASIbd WlRTd del el 524 gaor & disl aet ust & b 3orh! aures & eT 33rhl Slapdt wal el ordl 2 e Tt oft ordf &) 031 pwit
& @iz 3, a1idl 3 IGor arcl cAftp & o 32nt @it it disr & a1 @R s B 1 arbl & Fenmwll & IuRiP B e St azq gordt aefl, seRp fore 3Dy
gforgror & Sl 3aht gaar & Bama A &1, @@ VA oo R A o Aaxd 87 Iokp acdl & o diow yor &t Bien iz Riffsean &b 3urr s @2 J1B @
ferfrer u 21 3 Wiera wsig B R sat

A9 8l e @2 umwst, B2 A2 feant &) Wl Jaht 3 358 aaer B R gamt S Iedkn effica 2, a8 ciffca Jiis 3l ki oerr & siveld off 3
3i12 g9 el @ 331 JoI & elsll B ferg AwniSies sitz anfdle siweu &, 33 a1 B0l 3 IR BRIaE srEe wwsll, e T fdear 3

s31



SHRI MADHU GOUD YASKHI (NIZAMABAD): Sir, I thank you for the opportunity given to me to speak on the most important
subject, which is dear to my heart.

At the outset, let me congratulate Shri Hannan Mollah for bringing this Bill to protect the agricultural workers and to look after
their wellbeing. I had an opportunity to meet him in New York when he came with the former Speaker, Shri Balayogi.

As we are all aware, the biggest chunk of agricultural workers in the country is living in a pathetic condition.

Let me share my little experience for a minute, the reason for my coming back to India from the US, after living there for about
15 years. There is one mandal in my District of Nizamabad called Machareddy mandal; highest number of farmers committed
suicide in that mandal. Hon. Leader of the TDP is present here; his leader Shri Chandrababu Naidu once said that agriculture is a
waste.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Never.

SHRI MADHU GOUD YASKHI : It is a fact and I can quote it. At that time, the then Central Minister from my State said: e
ATeAEeR 3R wIa & g 308 el o ordl 8lr 2 ' & sieid 2 5 more than 162 million people in the country are living with one
meal a day. The average income of a farmer — according to the NSSO survey — is Rs.2115 a month. The National Commission
on Farmers states that in UP, the most populous State in the nation with the highest number of farmers in the country — the
average income of farmers drips to Rs.1630 per month. If this is the case of farmers, imagine the plight of agricultural workers,
Many of the marginal farmers who own one or two acres of land are self-employed in the fields.

With this background, I came back to India; I was the first person to offer financial help to the families of the farmers who have
committed suicide. Unfortunately, even today, farmers are committing suicide in quite a large number in my State also. I do not
feel shy in accepting this fact. It is a fact; it is happening countrywide, not only in Andhra Pradesh.

It is also a good beginning by the UPA Government, fulfilling the commitments. The agricultural credit loan has been increased
from Rs.80,000 crore during the NDA time to Rs.2,25,000 crore during this year. The UPA Government has also brought in the
National Rural Employment Guarantee Scheme which substantially helps people in my district too. I can proudly say that mine is
the first district in the State to implement the project completely which helped the poor agricultural workers, in their bid to have
some employment and some means to live.

It is our responsibility to bring a legislation which could protect them from exploitation by the landlords. You can take the
example of my own district, Nizamabad. The average daily wages for women agricultural workers is Rs.35, and Rs.45 for men
per day. Moreover, they do not get employment every day. When we move on to other districts of coastal areas in my own State,

the minimum wages for women agricultural workers is Rs.80, and Rs.120 for men. The Minimum Wages Act of 1948 obviously is
not bringing in uniform wages across the country. So, obviously this Bill definitely is very important to protect the poor
people.[R32] It depends on the conditions also. When the farmer himself is not getting returns of the investment made, obviously
he cannot afford to pay to the workers. Aam Admi Bima Yojana is a good beginning. When a worker is earning Rs.40 or Rs.50,
how can he support himself and his family? He cannot spend much on his children's education and health. A study shows that
quite a large number of people get into the debt trap because they have to pay a lot on maintaining their health. Subsequent
Governments have failed to provide primary health facility to poor people, especially in rural areas. This has indirectly affected
the living conditions of the agricultural workers.

Why we have such a pathetic conditions of the agricultural workers today? You may see the increase in the fertilizers cost. Three
years ago, to cultivate 1000 hectares of land, the cost of seed used to be Rs.2,200. The increase in its cost now is almost three
times. Even the fertilizers' cost has gone up to 400 per cent. These indirectly contribute to farmers getting into debt trap and
committing suicides. The condition of agricultural workers is more pathetic.

Though our State Government is providing free power to the agricultural workers but due to load shed power is provided in the
midnight. So, the workers have to go to their fields in the middle of the night and most of them die either due to snake bite or
are electrocuted. Obviously, the landlord does not compensate these workers. So, this Bill will definitely help such unfortunate
workers whose only means of living is to work as workers in the field. If they die, their whole family is on the road. There are a
number of such heartening incidents all over the country. Other hon. Members have already mentioned about them.

The UPA Government under the leadership of Shrimati Sonia Gandhi gives importance to the agriculture which is also
evident from the Finance Minister's Budget speech which he gave 15 to 20 minutes to agriculture. He has not only brought in new
initiatives to help the poor agricultural workers but has also supported the marginal workers who are self-employed and are also
considered to be the agricultural workers.



My senior colleague from Andhra Pradesh, Shri K.S. Rao, did mention about various initiatives by the State and Central
Government.
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SHRI MADHU GOUD YASKHI : Unlike NDA and Opposition TDP, the Congress Party under the UPA and the State Congress Party
Govt. have started a number of initiatives to help the farmers. Unless the farmer is paid for his work, we will not be able to
protect the agricultural workers.

The other major threat these agricultural workers are facing in the rural areas is the new SEZ policy. Thousands of acres of
cultivable land are given to the industrialists. Poor workers with no education or other employable quality are facing a threat. I
would suggest that instead of thousands of acres of cultivable land a few acres of land, that too non-agricultural land, should be
given to SEZ so that the agricultural workers are protected.[R33]

15.30 hrs.
(Dr. Laxminarayan Pandey /n the Chair)

If it is necessary to give agricultural land, then the agricultural workers should be protected. They should be trained to get
various other jobs. I have seen one of the SEZ companies doing this in Andhra Pradesh. But it should be done uniformly. It
should be made compulsory that any SEZ company acquiring land should protect these agricultural workers. The farmers should
be trained and told new methods of cultivation. High yield seeds should be provided to them. In Andhra Pradesh, in many areas
the agents provide seeds but most of the times they provide adulterated seeds. The farmer is depending on it solely. He waits for
the crop to come up but there is no scope of it coming up. With the result, they end up in committing suicides. The current
Government, especially, hon. Prime Ministerji mentioned a few selected States of this country including Vidarbha region and in
Andhra Pradesh. Thirteen districts are also covered by assistance from the Central Government. They have been given a special
package and over Rs.900 crore have been given to Andhra Pradesh alone. That is a good beginning which would help these
farmers substantially.

With these words, I would once again congratulate hon. Hannan Mollahji for bringing this Bill. I am sure we all agree to protect
agricultural workers from exploitation by the landlords and other rich people. The Government should bring stringent and
enforceable measures to see that the exploitation of the agricultural workers is stopped.

[R34]

SHRI M.SHIVANNA (CHAMARAJNAGARA) : I rise to support the Agricultural Workers Welfare Bill-2003 brought by Shri Hanan
Mollan. The Hon. Minister of Labour and Employment, Shri Oscar Fernandes Ji is also present here. Shri Oscar Fernandes Ji is
very sincere and honest a person. He is working for the welfare of the labour round the clock. He has always raised voice for the
welfare of the labours. It is good that we are discussing here a very important Bill in the presence of Hon. Labour Minister.

As we all know more than 75% of our people live in villages. Still 70% people depend on agriculture. We can put agricultural
workers in different categories such as small farmers, medium farmers and big farmers and daily wagers or coolies. Most of the
small farmers are coolies.

I myself belong to peasant family. I am son of a farmer. I am very well aware of the difficulties of the agricultural workers. I can
better understand the agony of the farmers. It is very unfortunate that even today in a large number of villages the land lords or
the village Heads take decision as to how much wage should be fixed per Head. In many villages a meagre amount Rs. 50/- is
paid to male workers Rs. 25/- to female workers. And nobody can question the land lord. This is the prevailing situation in Rural
India. Now in view of such a situation our Hon. Member has brought this timely historical Bill. People of all sections of the
country are very happy about this Bill. I also appreciate this Bill from the core of my heart.

Today we have been noticing that people of urban areas can get any job for their livelihood. Whereas in rural area it is very
difficult. When there is sufficient rain they will get job opportunities. That is why people are selling off their land
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and migrating to urban areas to find means for their livelihood. Only those agricultural families who are having more lands,
pump sets and irrigation facilities, are leading happy life in villages. Others are having only one option that is to work as coolie,
which is also not available all the times. Today the UPA Government has brought a very good programme for providing free

education for the children upto 10% standard under the Sarva Shiksha Abhiyan. Because of this programme many farmers are
sending their children to school. Otherwise it would be a very difficult task to agricultural workers to send their children to
schools as these workers are earning only Rs. 50/- per day. How can an agricultural worker send his children to school paying
fees when he is earning such a meagre amount. It is very difficult for an agricultural worker to send his children to study in
engineering or medical colleges. It would be difficult for them. So I feel it is a very good scheme of UPA Government to take all
the responsibilities to provide education for children. Otherwise it will be unimaginable to have education for children of
agricultural workers. An agricultural worker, who is earning Rs. 50/- per day could not even get 4 Kg rice with that amount.
Because Minimum price of rice per kg. is Rs. 20/-. If there are 10 members in his family how can he feed them. Therefore I
would like to suggest that common wage should be fixed without gender bias.

Apart from this we have been seeing every where in the country farmers committing suicide. It is a matter of grave concern. We
should think as to why the farmers commit suicide why it is increasing day by day. I feel it is because there is no rain, no crops,
severe drought, and famine condition over and above that credit burden. These are the factors which force farmers to commit
suicide. So Government should come forward to rescue the farmers and take concrete steps to address the problem. I stress
upon the Government to bring necessary legislation to fix same wage for same work. I would like to say that like Swarjna Jayanti
Shahari Rojgar Yojana the UPA Government has introduced N.R.E.G.A. RS. 60/- is being paid to a person per day. This includes
5 kg. of rice plus Rs. 35 in cash. Under this programme a person can get job for 100 days. It will definitely help the people of the
Rural India. Apart from this, my humble request to the Hon. Minister is that the Government should bring an insurance scheme
to the workers of agriculture and other sectors. The Government itself must pay the premium amount on behalf of the workers
covered under the Insurance Scheme. The coolies and agricultural workers should be given top priority in that scheme.

A Government employee, may be able to pay his premium for his insurance policy and when he dies he would receive Rs.
5 lakh or 10 lakh. A coolie / an agriculture worker will not get even a single paise from any source, when he dies. Large number
of workers are working in the field of construction of building, roads etc. There is no security for their life. So a coolie /
agriculture worker may not be able to pay his / her premium that is why it would be a great help if Government steps in to pay
for him.

Sir, it is a very serious matter that people particularly farmers have been migrating towards urban areas, they are not preferring
to stay in villages as they are not getting jobs. But in urban areas people get jobs somehow and earn atleast Rs. 100/- per day.
Whereas in villages people are not even getting jobs for Rs. 25/- or Rs. 30/- per day. That too they are being exploited by land
lords, who are behaving like dictators even today. To control and stop such atrocities on village people particularly agricultural
workers and coolies, I urge upon the Government to bring stringent law for getting equal wage by all agricultural and other
workers.

Finally I would like to suggest on housing assistance. Government is providing financial assistance. Under the schemes like Indira
Awas, Vambay Yojana. But a mere Rs. 20,000/- rupees is not enough to build a house. Therefore I request the Government to
increase this financial assistance to atleast Rs. 50,000.- with this I conclude thanking once again Shri Hannan Molla, Hon.

Labour Minister Shri Oscar Fernandes Ji and I also express my gratitude to Hon. Chairman for giving me an opportunity to
participate in this discussion. With this I conclude my speech.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, at the outset, I congratulate Shri Hannan Mollah who has brought this
very important and crucial legislation before the House, namely, the Agricultural Workers Welfare Bill, 2005.



This is a very important legislation. The UPA Government has promised to bring a comprehensive legislation to benefit the
labourers of the unorganized sector. Three years of their rule have lapsed and another two more years are left now. When will
the Bill be brought to the floor of the House? If the Bill will get passed, then many problems of the unorganized labourers will be
solved. More than 50 per cent of the unorganized workers are agricultural labourers. And so, we have to concentrate on
agricultural labourers.

Everyone is talking about growth. Last year, we have achieved 9.2 per cent growth. Growth without equity is meaningless
and fruitless. It is all right that we are earning money and we are increasing our GDP. Finally the fruits of Independence and
fruits of democracy should percolate down to the poorest of the poor. Only then the GDP has got some meaning.

Shri N.T. Rama Rao was the Chief Minister of Andhra Pradesh. He started his Party in 1982 and within nine months, he
came to power in Andhra Pradesh. In his first Cabinet meeting, he took three policy decisions, namely, to provide shelter,
permanent housing to the poorest of the poor and to provide clothes at 50 per cent subsidy, and to provide rice at Rs. 2 per kilo.
These three decisions are intended for the welfare of the poorest of the poor in the society. Nowhere in the country has this
happened in all these years. Every Chief Minister, in his election manifesto, promises rice for Rs. 2 per kilo, etc. But in the whole
country, the TDP is the only Party which started all these welfare measures. Even now, there is so equality of social status for the
agricultural workers. The farmer is not having access to education, health, safe drinking water, good roads, etc. His children are
not educated properly. He is not getting proper wages. These are the problems being faced by agricultural workers.

We are the elected representatives of the people of the society. The Executive, the Judiciary and the media are playing
their roles. We have organizations in every field like we have the autorickshaws union, union for car drivers, etc. They have
unions in every field. But in the unorganized sector, there is no union. So, they have no influence on the Government as regards
their problems. There is no unity among them. That is why, I say that the Centre as well as the States have to take care of the
unorganized labourers, particularly agricultural workers.

The introduction of the National Rural Employment Guarantee Bill has not served its purpose fully. It is all right that we
are providing employment temporarily and to some extent, it is a good legislation. But it does not give permanent remedy. It is
meant to provide 100 days employment. If there is one crop cultivated, they will get employment for four to five months. As
regards agricultural workers, the villages are situated in the project areas and if they get two crops, they get seven months
employment and in India, most of the land is rainfed and they may not get four months real work in a year. For the remaining
150 days of employment, who will take care of them? The Government will have to take care of them. Employees of other
sectors are entitled for pension, insurance and women workers are getting maternity benefits. Why is it not so in the case of
[MS Office35]agricultural workers?

They are also part of this nation. They are also doing hard work for increasing the GDP. In this society, different people are in
different professions. Some are politicians; some are employees; some are journalists and some are judicial officers. Like them,
these people are also working. They are providing food to the entire nation, to hundred crores of people. We should be ashamed
if they are made to suffer.

Hon. Finance Minister, three days back, told the media that the revenues collected during the year 2006-07 was Rs. 4,70,077
crore. That was the kind of income that was generated. It was more than what is estimated in the Revised Estimates. It was Rs.
5,000 crore more than what is estimated in the Revised Estimates. So, the Government is getting more income. That income
should percolate down to the poorest of the poor. Most of the people who suffer belong to the unorganized sector.

If you bring in a legislation in this regard, everybody will support you. The States will also support you. I am requesting Shri
Oscar Fernandes, who is the champion of these people, to bring in a legislation to give the workers in the unorganized sector,
particularly the agricultural workers, a legal status, so that they can get pension, health benefits, insurance benefits, their
children's education, hospitals, etc. We are ready to support you. Without unorganized labourers, there is no industry, there is no
farmer, and there is no wealth in this country. Seventy per cent of our people are dependent on agriculture and allied industries.
Most of these workers are from agriculture.

In this situation, I am requesting the hon. Minister to bring in a legislation without any delay, in consultation with the States. We
are ready to support you. If you bring in that legislation, most of the problems of unorganized labourers, including the
agricultural workers, will be solved.

SHRI T.K. HAMZA (MANJERI): Mr. Chairman, Sir, thank you for giving me this opportunity to say a few words.

First of all, I would congratulate Shri Hannan Mollah for having brought a Bill like this. We all know the fate of the Private



Members' Bill. We all know that it is not going to be passed. But the intention of the Bill, I understand, is to bring their plight to
the notice of the Government and to make the Government to think of them. The reason for the backwardness of this country is
that we have forgotten agriculture and agricultural labourers. That is our failure. After Independence we have attained progress
to a certain extent. But we have forgotten these people. Nothing has been done so far by the Government of India for their
welfare, irrespective of which party was in power. This is a very important matter to be considered by the hon. Minister.

The first labour in the world is the agricultural labour. Then comes the fishermen, industrial labourers, etc. We have forgotten
that. To what extent development is possible in other fields, without achieving development in agriculture? How can we feed the
people? This is forgotten by us. That is our failure. That is my first point.

Secondly, as my learned friend has submitted, since they are not organized they are exploited. It is not an industry and it is not
confined to one place. They are not united. It is very difficult to organize them. But they should not be exploited. Some
legislation should be brought out to give benefits to help them all over India.

After Independence, I searched and found, no State has done anything to them so far, except the State of Kerala. In 1981, Kerala
Assembly passed a Bill giving effect to Agricultural Labourers Pension Scheme. That is still continuing. I understand, in no other
State such a Bill has been passed. So, to a certain extent, in Kerala agricultural workers are benefited. In addition to this, the
Kerala Assembly passed another Bill for setting up Agricultural Labour Welfare Fund. They set up a Fund for providing some help

to them.[MSOffice36]

There is a contribution by the owner, by the labour and by the Government. With that a lot of fund has been organized which will
be beneficial to the agricultural labourers. I am not saying that we have achieved everything. At this juncture, we are going to
celebrate 150 years of India's Freedom struggle and we have also completed 60 years of Independence. But we have not started
to think about the agricultural labourers. However, because of this Bill, the hon. Minister may kindly look into the matter and take
the initiative to have a legislation applicable to all over India as has been done in Kerala. It was done in 1981 in Kerala and no
other State has done it. It was discussed and postponed again and again. There are a number of opinions about it, but nothing
has been brought out so far. Therefore, my humble submission to the hon. Minister is that he may kindly think over on the
proposal of this Bill. In the light of this Bill, Welfare Fund and agricultural labourers' pension and some other help also may kindly
be considered and a fresh legislation may be brought in this House.

SHRIMATI C.S. SUJATHA (MAVELIKARA): I am happy that my colleague, Shri Hannan Mollah, has introduced a Private
Members' Bill on Agricultural Workers' problems. It gives an opportunity for all of us to express our views on one of the most
vital problems faced by the large number of poor people in this country, the unorganized workers especially the agricultural
workers.

It may be recalled that the UPA in its National Common Minimum Programme has solemnly assured that they would bring
forward such a legislation and enact it, if voted to power. I would like to remind you that you are in power for the last three
years. During the course of these three years, the hon. Minister of Parliamentary Affairs, Shri B.K. Handique, assured this House
that such a Bill would soon be introduced. Now years have passed but the Bill has not yet been introduced.

Now when the Demands for Grants under the control of the Ministry of Labour were discussed, the young and the dynamic
Minister, Shri Oscar Fernandez, assured the House again that he would introduce the Bill during this Session itself. Probably, this
Session would come to an end in another ten days. So while replying the debate, we will eagerly wait for hearing from you when
exactly you are going to introduce the Bill.

I may recall that in Kerala a legislation has been enacted almost three decades ago providing better condition, job security and
welfare to the agricultural workers. You may be interested to know that this legislation was discussed by Shrimati Indira Gandhi
as a model legislation. In a letter to all the Chief Ministers, she recommended that such a legislation should be enacted by all the
States. But, unfortunately, nothing has happened.

Why are we insisting for this legislation? Among the 93 per cent of the total workforce in India of which more than 50 per cent
are women belonging to the unorganized sector. To them, all these years even minimum justice was denied. We are only saying
that social justice should be done to these people. I remember late Pandit Jawaharlal Nehru's words while describing what should
be the path of Indian economic development he unambiguously told that India needs economic growth with the social justice. It
is that we are demanding.
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Sir, at the outset, let me express my gratitude to all the hon. Members, especially hon. Shri Hannan Mollah ji, who have drawn
the attention of this august House towards an extremely important and relevant issue with regard to the welfare of agricultural
workers. Agricultural workers constitute a high percentage of workforce in India. According to the survey conducted by the
National Sample Survey Organisation in 1999-2000, more than 60 per cent of the workforce in the unorganized sector is engaged
in agricultural work. In spite of the fact that these agricultural workers have such a huge numerical strength, they are extremely
vulnerable to exploitation on account of their low level of literacy, low level of awareness and persistent social backwardness.

Shri Hannan Mollah ji has rightly pointed out that there is no uniform Act in the country with regard to conditions of work and
other social security measures like accident insurance, health and maternity benefits, etc. for agricultural workers. I fully agree
with him that these sections are a deprived lot and a large number of them are living below the poverty line. The hon. Members
have rightly pointed out that a majority of the agricultural workers belong to the Scheduled Castes, Scheduled Tribes, Minorities
and the Most Backward Classes. Successive Governments in the past have been attempting to address the issue relating to
unorganized sector workers, especially those in the agricultural sector. Shri Hannan Mollah ji has correctly stated that the Labour
Ministers' Conference in 1981 also considered a Bill for agricultural workers but no conclusion could be arrived at as there were
differences amongst the State Governments. Though some of these differences still persist, yet our Government is committed to
bring about a comprehensive legislation for the welfare of workers in the unorganized sector which will include agricultural
labourers. I have reiterated this the other day. Again, I am reiterating it today. We are making all efforts to present this Bill
sometime during this Session of Parliament itself....(Interruptions) We are bringing it forward in this Session itself.

I would also like to inform the House that the National Commission for Enterprises in the Unorganised Sector is also working on
a Bill relating to the working conditions of workers in the unorganized sector. As soon as the recommendations of the
Commission are received, we will start working on this Bill also.

Shri S.K. Kharventhan has rightly highlighted the problems of agricultural labour. He has also drawn the attention of the House
towards certain health-related issues, including the insurance against accident.

Prof. Rasa Singh Rawat ji made a mention about the absence of any social security, including insurance and pension, for
agricultural labourers.

Shri Shailendra Kumar ji indicated that a large number of labourers working in the field of agriculture, forestry, fishery and
plantation fall in the category of landless labourers. The tasks that these labourers perform are hazardous in nature. Hence, there
is a requirement for life and health insurance coverage, their pension and other such facilities.[R38]

16.00 hrs.[R39]

He also mentioned that as the workers are unable to get employment in rural areas, they migrate to cities. We are hopeful that
the National Rural Employment Guarantee Programme will address this problem. The hon. Member has also drawn the attention
of the House towards child labour. We have taken a number of steps including rehabilitation of child labour to tackle this issue.

Shri Sugrib Singh, while highlighting the plight of agricultural labour, expressed his desire that an insurance scheme be put in
place for agricultural workers and unorganized labour. He also expressed apprehension over coverage of the existing insurance
scheme. I would like to assure him that all his suggestions would be given due consideration while formulating the schemes for
workers in unorganized sector.

Shri C.K. Chandrappan has correctly pointed out that there should be strong political will to bring about a legislation for the
welfare of the workers in the unorganized sector. As mentioned earlier, our Government has commitment and desire to bring
about such a legislation at the earliest. We have stated this in our National Common Minimum Programme also. The Prime
Minister has, time and again, spoken about the commitment of the Government for bringing this Bill. The UPA Chairperson
Shrimati Sonia Gandhi is very much concerned about the plight of workers in the unorganized sector. So, I again repeat that we
are going to bring this Bill soon.



Shri Francis George drew the attention of the House towards the plight of farm workers on account of their being totally
unorganized. He also pointed out that there is no enforcement of laws, specially the Minimum Wage Act, which is already in the
Statute Book. The Members of this august House are aware that the enforcement of the Minimum Wages Act is primarily done by
the State Governments. However, we have been writing to the State Governments to implement this Act in letter and spirit. I
shall continue in my endeavour to impress upon the State Governments to strictly enforce the provisions of this law.

Dr. Sebastian Paul gave the example of Kerala with regard to various social security schemes. I would like to inform this august
House that while formulating welfare schemes for workers in the unorganized sector, we are examining the schemes that are
being presently administered by various State Governments, including the States of Kerala and Tamil Nadu which have brought in
many welfare schemes.

Shri Mitrasen Yadav drew the attention of the House towards the plight of building and other construction workers. In this
context, I would like to state that with a view to formulating and implementing welfare measures for building and other
construction workers, a legislation was enacted in the year 1996. The implementation of this Act was to be undertaken by the
State Governments. I must admit that all the State Governments have not been forthcoming in this regard. We have been taking
up this issue with the State Governments in various fora and I shall continue to do so in future also. I have recently taken up this
matter with the Labour Ministers of State Governments when I met them here at the National Conference on Labour and
impressed upon them to take up this issue seriously.

Dr. R. Senthil, in his speech, has provided some useful suggestions with regard to the Bill presented by Shri Hannan Mollah. His
suggestions will be useful to us while we consider formulating the Bill for the welfare of the workers in the entire unorganized
sector.

Sir, today also, continuing the debate on the Bill, many Members have given their suggestions. Shri Kiren Rijuju from Arunachal
Pradesh spoke on 60 years of our Independence. I would like to assure him that at least on the occasion of 60" anniversary of

our Independence we are going to bring in some relief to our agricultural workers and I congratulate Shri Hannan Mollah for
bringing this Bill.[R40]

I [r41]would also like to say that a Group of Ministers are working on this Bill and maybe within a very few days, we are going to
take up the matter in the Cabinet. He has also said that we should consult other Ministries. That is exactly, why a Group of
Ministers' team is constituted to go into the entire matter.

Shri Sudhakar Reddy has also given his valuable suggestions. He has emphasized that minimum wages are not paid to the
agricultural workers uniformly all over the country. He has also said that it is not enough if we give 100 days of minimum work
to our agricultural workers and that we should make it to 200 days. I think, first we have the responsibility to cover the entire
country. We have covered 200 districts and now we have extended it to 330 districts. Let us cover all the districts and then let us
examine the scheme and see what we can do about it.

Shri Mahtab also gave very good suggestions about social security, the Japanese Model and things like that. I think, we will go
into these models before we finalise the scheme.

Shri K.S. Rao also spoke that the Government itself is bringing forward this Bill and he has given a lot of suggestions about
providing housing and extending the benefits to the workers.

Shri Appadurai has also spoken about effective implementation. Shri Satyanarayan Jatiya, a former Labour Minister also spoke
and said that they had made a beginning and we should progress. Shri Madhu Goud Yaskhi also said that we are all committed to
the farming community. He has spoken about the suicides being committed by the farming community. It is very essential that
we do something to prevent these suicides in the country.

Mr. Shivanna, Namaskara.
Shivannaji has spoken in Kannada for that I congratulate him.

Shri Yerrannaidu, a senior Member of this House also said that the fruits of prosperity should be shared with the poor in
the country, which is a very right expression and we are very much committed to do that.

Shri Hamza has said that priority should be given to the agricultural workers. Shrimati Sujatha has also spoken and has given
very good suggestions that we should bring the Bill early.

Since, we are bringing this Bill in the Parliament in this Session itself, I would appeal to hon. Shri Hannan Mollah to kindly
withdraw this Bill and not to press for passing of this Bill as a Private Memebrs' Bill.



I thank once again the Chair and all the hon. Members for extending their full support in this debate.

SHRI HANNAN MOLLAH : Hon. Chairman Sir, I congratulate the hon. Labour Minister for his reply and for accepting all the
uniform suggestion of this whole House that such a Bill is required.

You know that we have discussed it at length. For three decades this movement is going on all over the country by the
agricultural workers in the unorganized sector. About 97 per cent of the workers in the unorganized sector were living without an
umbrella of law and without the protection of law for so many years.

We are happy that this UPA Government has taken some initiatives and the Commissions have also prepared the draft. I have
also been consulted to comment on the draft. There were certain limitations. I have already written about them because there is
no provision of proper registration, maintenance of records and identification of those agricultural workers in the unorganized
sector.[r42]

[r43]There will create problem regarding migration. That provision, I have suggested, should be included. I have given in writing
to the Commission that there are four or five points where it is lacking. I have also requested that all the suggestions made in the
House should also be considered because about 21 Members from all the political parties have extended not only their support,
but also they have given valuable suggestions on different aspects of these two Bills. The Government is proposing three Bills,
one is for agricultural workers, one is for non-agricultural unorganized sector, and one is for pension and welfare for both the
Bills. But I suggest that in the basic Bills, that should be mentioned. Either pension and welfare should be mentioned in these two
Bills itself, or if they are not mentioned in the Bills, there should be a specific backing clause that pension and welfare will be
provided according to the separate Bill being brought for the welfare. Legal backing should be there in the mother Bill, otherwise
it will create some confusion. That is also necessary.

Another suggestion that many hon. Members have given is that these people should have right to form union. We fight for
making a law and then we have to fight to implement it. In our country the basic problem is implementation. Many good laws are
there but they are only in the shelf of the offices; they are not being implemented. If people know about their rights, and fight for
their rights, the Government and officers are forced to implement it. The unorganised sectors should be organized; they should
form their associations. They should bring pressure on the Government to implement the Bill. So we are very happy that our
waiting period of three decades — so many years — is over. As he has promised that within this Session, this Bill will be brought.
We hope that 97 per cent of the workers of the unorganized sector of the country will get certain legal protection on the basis of
which they can further build up their battle, their struggle to get a better deal in this country. I thank the Government; I thank all
the Members. I hope that before this Session ends, we will go back home with the new Act for the welfare of the unorganized
sector. Thank you, Sir.

MR. CHAIRMAN : Shri Mollah, are you going to withdraw it, as the hon. Minister has assured you?

SHRI HANNAN MOLLAH : Sir, on the basis of the assurance given on the floor of the House, I would like to withdraw the Bill
with the support of the House.

I beg to move for leave to withdraw the Bill to provide for the welfare of agricultural workers and to regulate their
employment and conditions of service and for matters connected therewith.

MR. CHAIRMAN: The question is:

"That leave be granted to withdraw the Bill to provide for the welfare of agricultural workers and to regulate their
employment and conditions of service and for matters connected therewith."

The motion was adopted.

SHRI HANNAN MOLLAH : I withdraw the Bill.

MR. CHAIRMAN: Item No. 47, Shri Mohan Singh — not present.

Item No. 48, Shri Chandrakant Khaire.






